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CENTRAL ADRINTSTRative TRIBUNAL? 3ABALPUR BEMCh\ 3ABALPUR

CIRCUIT COURT AT GUALTHR

Orlgiinal Application No, 9^1/2002
Gualior this tha 25th day of April 2003

Abdul Latif Khan,
S/o, Shri Rahamtullah Khan,
Aged 42 years, Occupation-Service,
Presently postedat Rail Sprini,
Kharkhana, Gualior hereinafter
sffi® RSK Col-^ny,Sithouli, Gudior (Pl.P.).

• « #

(By Advocate - Bhri Uivek Khedkar)
y B V S U s

Applicant

Respondents

1« Union of India,
Through The Secretary, Railu^,
Rail Bhauan, Nau Delhi.

2, The General Manager,
Central Railway, Chhatrapati
Shivaji Terminal (CST).
Mumbai, '

3, The Chief Personnel Officer
(Electrical), Central Railway,
Chhatrapati Shivaji Terminal (CST),

4, The Chief Workshop Manager,
Rail Spring Kharkhana (RSK).
Sithouli, Gud ior (M.P.).

• • •

order fOrd^
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By this O-A. the applicant has sought a direction to
the respondents to correct the provisional seniority list
Unne».re-A-1, dated a.g.aool after flocm, the correct seniority
of the applicant, with effect from B.8.1994.

It is submitted by the applicant that the provisional
seniority list of dK-l Cr.5500-9000 (RSHP) of Group of
Electrical Department was issued on 3.9.aooi,-.d,eeeln the applican
name is shown at serial no 32 ana d . .=erial k>,32 and date of promotion in the grade
is Shown w.e.f. 1.6.1996.,*ereas accordii^ to him it ought to hav,

shown as 5.8.1994. It is submitted by the counsel of the /
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applicant that since he was aggrieved by this, he gave a
representaUon on 15.1.2002 Unne.ure-A-11,to the authorities
statir^ therein reasons as to why he should be granted
seniority on the basis of 5.8.1994. Thereafter, the an>licant
sent several reminders a», representations to the resjo^ents
but till date the respondents have not given any reply to
the applicant and now the applicant has learnt thattte
deiartutent is going to issue the same list as final and is
also going to issue the prompUon order on the basis of the
said list. Therefore, he has no other alternative remedy
but to file this O.A.

3. We have heard the counsel of the applicant and perused 4
the pleadings as well.

Admittedly, the dejartment has not yet issued any
finely seniority list nor promotion order has been issued.
Therefore, we are of the view that this O.A. at this stage
is premature .because he should come only after a final list
is Issued ignoring his representation or any person Junior
to him is considered for the nev+-

next p-womotlon. Nevertheless we
feel that the respondents ought to have considered his
grievances and at least communicated the result thereof to
him so that he could be satisfied. 6i^e the applicant's counsel
has stated categorically that res,»„ients have „t decided
his representation till date, this O.A. can be decided at
Jl.e admission stage itself by glvi,^ « direction to the
responients to consider his , representation within a period
Of two months from the date of receipt of copy of this order
anc then pass a reasoned order thereon umer intimation to
the applicant. In case the applicant has any grievance still
nurvivl^.he will be at liberty to challe^e the same at

g^priate stage. With the above directions,this O.A. is

Contde.,, ,3/.,
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disposed of finally with no order as to costs. i>pplicant*s

counsel is directed to send a copy of this order along with

OA to the respondents within a week of its receipt.

(J.K.Kaushik)
Member (Judicial)
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(R .K^tJpadhyay a)
Meinber (a!ronv,)
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